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Judgement

Umesh Chandra Dhyani, J.—The applicants, by means of present application u/s
482 Cr.P.C., seek to quash the entire proceedings of complaint case no. 852 of
2008 Smt. Vijaywati vs. Gendraj and another, under Sections 504 and 506 IPC,
pending in the Court of 1st Additional Chief Judicial Magistrate, Haridwar. On a
compliant case filed by the respondent no. 2 against the applicants, the latter
were summoned to face the trial for the offences under Sections 504 and 506
IPC after recording the statements under Sections 200 and 202 Cr.P.C. Aggrieved
against the summoning order dated 17.07.2008, present applicants moved
application u/s 482 Cr.P.C. Four accused persons were summoned, out of which,
two are the applicants before this Court in the present petition.

2. Learned counsel for the applicants submitted at the very outset that since the
factual dispute has been challenged u/s 482 Cr.P.C., therefore, the applicants are
not interested in pursuing the same. Application u/s 482 Cr.P.C. is, therefore,
dismissed as '"'not pressed".

3. Learned counsel for the applicants made an innocuous prayer that the Court
below be directed to dispose of the bail application(s) of the applicants on the

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/suresh-and-another-appellant-hash-... Page 1 of 2



same day. Accused-applicants were summoned to face the trial for the offences
punishable under Sections 504 and 506 IPC which are bailable offences, in which
the bail may be claimed as a matter of right. It is, therefore, directed that if the
applicants surrender before the Magistrate concerned and seek bail, their bail
application(s), shall be decided by learned Magistrate on the same day.
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